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Title: Regarding situation arising out of verdict of Supreme Court to conduct National Eligibility Entrance Test for medical courses in the country
especially the medium of Examination.
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DR. KAKOLI GHOSH DASTIDAR (BARASAT): Hon. Madam, I wish to draw your attention and the attention of this august House to a very serious
condition in which the future of lakhs of students of this country is going to get jeopardized by an order. We have nothing against the order. But this

should be done in phases. It cannot be just done today when the Joint Entrance Exam is supposed to be held on the 17t in West Bengal.
Maintaining a lot of transparency, a West Bengal Joint Board was formed for entrance into medical professionals and other branches. The students
have been preparing in remote areas in their vernacular language for 2-3 years ahead for this exam. But suddenly they are faced with this situation
when they have to sit for a common test in which there is around 30 per cent difference between the syllabuses of Central Board and State's Board.
How can we ask these students from remote areas to appear for this exam, which takes about two-three years to prepare, within such a short span
of time. I have myself prepared for the exam quite long back.

The West Bengal Government has formed a board wherein transparency has been maintained. We have kept a provision for a separate list for
backward students coming from SC, ST, OBC, Category-A and Category-B. We are trying to revive the medical delivery system in our country. All the
hon. Members present here would agree that the medical delivery system needs to be upheld. The World Health Organisation report shows that
there is a lack of doctors in our country. The students from remote areas are coming up and studying on their own to appear for this exam. Even if it
has be done and if you are angry with certain person or certain autonomous body or private sector institutions, our rage should not be directed at
these poor students to jeopardise their carrier.

On behalf of all the hon. Members, I request the Government to initiate legislative process so that we can at least stand by these students and let
them appear for this exam. In phases we can do away with it. But this has to be done for the entire country. It is not that I am speaking on behalf of
West Bengal only, I am speaking on behalf of other States like Maharashtra, Tamil Nadu, Telangana, etc., where students are preparing for the State
exams.

Madam Speaker, we need doctors. Usually, in remote areas, the doctors are lacking. I have pleasure to inform that in the State of West Bengal we
have established 34 multi-speciality hospitals and we need a lot of doctors there. For many years the seats have not been filled up. When the
students are preparing at their own to appear for the exam, they have been disallowed to sit in the exam. In my power I beseech upon you that
Health being a Concurrent Subject, let us stand by these students, the young Indians. We are their elders; we are like their parents; we are their
guide and we cannot let them suffer. We have to stand by these students.

Maybe, a decision has been taken to phase out the State exam, it can be done over a period of time. But, now the exam is in July. This exam takes
almost two to three years for preparation. How can these students sit for a separate exam of the Central Board in a different language when they
are studying in regional languages? The Constitution gives respect to all languages. We cannot suddenly ask them to take the exam in a different
language. So, we have to stand by them and allow them to appear in the exam being held by the State. Thank you.
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Dr. Kirit P. Solanki are permitted to associate with the issue raised by Dr. Kakoli Ghosh Dastidar.
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Shri Bhairon Prasad Mishra is permitted to associate with the issue raised by Shri Prem Singh Chandumajra.
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"It has been submitted by the learned counsel appearing for all the respondents that it is proposed to hold the examination in pursuance

of notification dated 215t December, 2010."
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SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, I want to draw your attention.

When hon. Shri Altamas Kabir was the Chief Justice of India, at that time, there was a 2:1 division in the bench and it was decided that regional
languages would be permitted and examination would be held in regional languages. The same court, now probably because of a weak case put up
by the Federal Government, has done a flip-flop. This time they are talking about a national level joint entrance examination.

What is happening is that in regions where the local languages are important, the students are preparing in that language and this kind of a
confusion means that as administrators, we are playing with the lives of innocent children. Now, doctors are badly required in this country. There is
no second opinion about that. So, I think, the Union Government, the Federal Government should come out with a clear stand and go back to the
court, as other hon. Members have suggested. We, from the Biju Janata Dal, also have this request.

What is happening now is that students from the North-East are getting admitted to the SCB Medical College in Cuttack. Similarly, students from
Kashmir, they are going to Tamil Nadu. There is an hon. Minister also who is an example. There are so many cases like that. It is important that the
Government takes a clear stand and clarifies this matter. We should stop playing with the lives of innocent students. Otherwise, we will be doing a
lot of damage to the future generation.



Thank you.
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The Government, in general and in principle, is broadly in favour of a Common Entrance Examination. But at the same time, this is not the
decision of the Government. This is the directive of the court. I do agree with the Members from all sides and even I have my own personal
experience that you cannot expect children all of a sudden to switch over to a new system without getting prepared for the same. This is one aspect.

Secondly, children who are in CBSE are all studying in English medium whereas children in ISC and other courses are studying in regional languages.
In the country, to my knowledge, only 18 per cent of students are studying in English medium and all others are studying in their mother tongue only.
So, this being the case, this has to be appreciated by the court.

I will definitely convey it once again -- because I am not directly dealing with that matter -- to the HRD Minister, the Health Minister and also
the Personnel Minister who is very much here to see that the Central Government has already taken up this issue. We are for a Common Entrance
Examination, but not from this year. You give time and let the students prepare adequately and then go for the examination. This is the stand of the
Central Government. We will reiterate the stand and we will try to convince the Supreme Court. ...(Interruptions)

SHRI TATHAGATA SATPATHY: Sir, your stand is not clear. ...(Interruptions) You are not able to convey it effectively. ...(Interruptions)

SHRI M. VENKAIAH NAIDU : If my advocate is weak, then I have to hire Shri Tathagata with no fees because he is saying that our stand is good, but
we are not able to put it across effectively.
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I agree with him. This is what I was trying to submit to the House. We will convey to the hon. Court also, through our Attorney General or
whoever is appearing, saying that children need some time.

Moreover, I would like to share with the House that some of the State Governments have also gone to the court. They are also putting forth
their point of view. So, keeping all these things in mind, Madam Speaker, I will convey it. ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, the Government of West Bengal has gone to the court. ...(Interruptions)
oft 91 Ri aocarsR ; dord onAar w1 geror 2w, ... (cweon)

HON. SPEAKER: It is okay.

... Interruptions)
HON. SPEAKER: Now, he has given reply on the issue.
...(Interruptions)
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